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meant for irrigation of crops only the next
day. There is also the shortage of spare
parts. The wires which were laid fifteen
years' ago have now rusted and broken,
Therefore, | request the Government o change
these wire-fittings in villages and the re-
settlement colonies to avoid the obstruction
in the power supply and more persons
should be recruited to make up the shortage
of stafll in (he complaint offices. The ban
on recruitment should also be removed by
the Government, so that all the complaints
could be atlended expeditiously. 1090 MW
of power 1s required in Delhi out ot which
610 MW is gsnerated in Ba larpur  and
Indraprastha Power Stations and 150 MW
is obtained from Singraubl and rest of the
requirement 18 met by taking power [rom
other places  Theretore, | urge upon ihe
Government 1o sanction one more Thermal
Pawer Station to remove the power shortage
in Delhi.

(v) Demand for early clearance of the
proposal for construcrion of 4 brige on
Kanhar in river Mirzapur district of
Uttar Pradcsh.

SHRI RAM PYARFE PANIKA (Rober-
tsgany) = Mr Deputy Speaker, Sir, 108 &
matter of great cencern that quite long ago,
Sanction was given for the construction of
o brigge on Kanhar river in Murzaput
district and the foundation stone for the
same had also been Jaid an 1978 but the
construction of this bridge has not heen vet
completed, though a number of years have
already passed It s telling  upon the
development ot this hackward area which
is predominaptely mhabwted by Adwasis
and harjans  With the construchion  of
this bridge thas area will not ooly be
directly connected 1o Caleutia and Bombay
on one side but will also be connected 10
the other States  Several months back rhe
State Governmeni had sent a proposal to
the Ministry of surface iransport  for their
approval but 1t remained without any response
from them and as a resuli of 1hat,
congtruction work has almost come to a
dead hall

I, therefore, request the hon  Minister
of surface transport to  accord  their
immediate sanction on the proposal for
construction of a bridge and to issue orders
for its early completion.
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(Interruptions)

MR. DEPUTY-SPEAKER :
(0 your seats,

Please go

(Interraptions)

MR, DEPUTY-SPEAKER : 1 toild
you, first, you all go to your seats. The
floor leaders have to decide.

(Interruptions)

MR. DEPUTY-SPEAKER : If voun
want 10 adjourn the House, all of you
should decide. The House has to decide.

(Interruptions)

MR. DEPUTY-SPEAKER - If all the
leaders decide, I will adjourn the House.

(Iuterruptions)

MR. DEPUTY-SPEAKER : You decide

with the other Hon. Members, I will
adjourn,

(Interruptions)

MR. DEPUTY-SPEAKER - If
you decide, | am ready to adjourn.

all of

(Interruptions)

MR. DEPUTY.SPFAKER :
cuss with them and decide

You dis-

(Interruptions)

MR. DEPUTY-SPEAKER :
hearing anyone.
ready to adjourn.

I am not
If all of you decide, I am

(Interruptions)

MR. DEPUTY SPEAKER : In the
beginning itself I have told that I will ask
the Government to make a statement on
what bappened. Afier that you can give
notice and we can discuss,

(Tuterruptions)

MR. DEPUTY SPEAKER
adjournment motion | have not given my
consent. That is why 1 said that 1 will
ask ihe Government to make a statement
on what happened.

Regarding

(nterruptions)

———



